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HcfCble Mr.

In this OA. the applicant who is a regularly

gnpointeo peon in the office of respor-dents, nas o; ayed

for tiiO following reliefs^--

"(a) call for the records of the caseo

^  (b) pass an order di r ec (..xfiy ̂  xhso
r espoi'tdeiits to pay to the app t.iociM.
salary for the post (of Ciorn.. two
duties of which he has beer;
discharging with effect from tue
year' 19 93 onwards ar;d also pay the
.ar i ear s OT SUOI'; Sc;.;. .;.; ye wco

(c) pass an order directing the
respondents to regularise the
39rvices of the applicant as Lie;
as was dirS'Cted by this ;iu!! eie
Cour t i judgrunent ai;d order dated
5.5.93 in 0. A. No. 71 2/91 arid 218 3/S9
arid pay all cortssguer;tial befiorice
on such regular 1 satioi!.

?„ The case of the applioarit is that he had beer;

regularly doing the work of Hisidi typing. diary and
./\r-
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riyspatoh sinoa 199:-; and as suohi he is entitled to the p

^-id salary attached to the post of olert.

3,, Re;>por!dei'its have stated i. rs thei f reply that

applicant was appointed as Peon w^e.t; ]9.0:.32 and had

been assigned the work of distribatiori of dak amongst

various offices. They have submitted that there is

nothing or; record to show that he was ever asked to do the

work of Hindi typist. As suciU he is neither entitled to

the pcy and salary of the post of clerk nor for

r egu.] or isatiori because there are separate rules anc!

regulations for appoiritmeiit to the post of clerk,

fi. We have heard learned cruinsel fo? the parties

and gorio through thie records.

S, Learned counsel for the applicant has d/'awn oar

attentioj'i to the documents at p,ayes df to 35 'OT tiie

book to show that certain Hindi typing work was being done

by the applioarit, However j he has not been able to show

any order vide which he had ever been asked to perform the

duties of Hli'dl typist.

6:. Phr i Krishna states that for tire iourney

perfoimcd by applicar't in connection with distribution c-t

Dak^ he had ireon regularly claiming thw conveyanr'-e

chargev;, Thus from his owir claimvr of 0(".iiveyanc!-' char ges.

it stands proved that, he Irad bee!, performl ng t.iie diJties ot

peon/Dak iriessanger and not of a typist/clerk.
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